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O.A. No. 52/2005 

10.05.2005 Present Hon'ble Sri Justice G. Sivarajan 
Vice-Chairman, 

Hon'ble Sri K.V. Prahiadan, 
Administrative Member. 

Show cause notice was isied as 

early as 28.02.2005 and the ease is 
adjourned from time to tithe to this date. 

The matter peitains to regularization of 

the appointment of the applicants 4 in 
Nos. 

Heard Mr. S. Bhuyan, learned 
counsel for the applicants and also Mr. G. 

Rahul, learned counsel for the 
Respondents No. 2,3 and 4. 

Counsel for the Respondents No. 

2, 3 and 4 brought to our notice of a 
communication received from the 

Deputy Director, Nrodaya Vidrálaya 

S51Tiiti he said letter readsthus: 

"Necesy approval accorded to 
• appOint the said four retitioners as 

detailed below for apjointing 
them on regular basii - after 
following proper recruitment 
procedure for appointment in 
Jawahar Navodaya Vidyalaya 

• S S 	 Distt. South Sikkim. Copies of the 
• 	 approval by the Deputy Director, 

NVS, Regional Office, Shillong 
• for appointing the said petitioner 

in JawaharNavodaya Vidyalaya 
Distt. South Sikkim is attached at 
Appendix 'A' & 'B'. 

Sh. Bal .Bahadur Taengas 
COok (ST Category). 
Sh. Rer%iesh Kumar Das as 
Chowkidar (SC Category). 
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10. 05.2005 	 3 Sh Bijay Thakur As 
• 	 S 	 Qowkidar cum Sweepeç 1  

5?. 	

: 	 (OBC ateory) 
• 	

. 	 • 	

5 	4. 3k Deo i1.ya chettrias Mess 

	

S 	
S 	 Helper (Ge Catego). 

S 	 .. 	
As all the fur petitioners have 

been given the necessary approval 
S 	

S. 	 for appointment on regular basis 
S 	 in Jawahar Navodaya Vidyalaya 

Dit. South Sicim it is prayed 
• S 
	 that the OA No. 5-2/05 filed by 

• 	 these 	petiioners in CAT., 
Guwahati may he disposed off" 

	

S 	 S 	
In view SØ the above,  the appLicants 

have no further grievance in the matter. 

	

S 	
The Respon4ents No. 2, 3 and 4 only to 
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pass an order in that regard 	andi 
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be done within: a period, of two months 
from the . date of recipt of copy, of this  
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No 	OA No.52/05/NVS(Srfl)7 trJ_ 

To  

ReQlorial Offic 
NAVODAVA V!DYALAYA SAMITI 

SHIIJ.OWG 
MinIstry of Human Resource Development 

(Depti of Education) 

Li.
'1 	A 

. k. Dated .................. .... 

Sub: 

Madam, 

Smt. Rakhee Choudhur , 
Advocate 'CGSC) 
Rajgarh Road Bye Lan NTo 2, 
Guiahati. 

M.P. No. 52/05th re:pect of Shri B..Tamang and 
others Vs U0I Z  Othe :.s - regarding. 

With reference to th subject cited 	I am to 
herewith the draft p ra-wise reply in, above ca'e 
ssary tilling of Cou'er in CAT, Guwahati. 

Yours fithfiJ.y, 

5 stated. 
c c 
bEPUTY..DIRECTOR 

-. -- _w-.--_- 	- 

NorirIrn Htfl9, 8hlHon-193 003 	'ghaIya) 



NAVODAYA VIDYALIYA SAMITI 
REGIONAL OFFICE: NONGRIM WLLS SHILLONG.793003 

(Miaistiy Of Human Res aurce 0ev. 
Department OF Ethcation) 

Telephone No : 0364 : 2521363 I rax No. : 0364-521362 

email: navsamsanchan%etifl I t sroshlilonqredi1fm8iLCOm 

OA NO.. 52/05 BETWEEN $14. BAL BA AbUR TAMAN& AND OTHE VS 
UOI & OTI-IERS 

/ 
/ 

Necessary approval accorded to ai int the said four petitioners as 
detailed below for appointing them on r* 3ular basis after following proper 
recruitment procedure for appoirmen1 in Jawahar Novodaya Vidyolaya 
bistt. South Sikkim. Copies of the oppr>val by the beputy birector. NVS. 
Regional Office, Shitlong for appointing the said, petitioner in Jowohar 

Navodaya vidyalaya bistt. South Sikkim is attached at Appendix 'A' & T. 

5h. Sal Bohadur Tomerig as Cook (ST Category). 
Sh. Romesh Kumar bus as Chowkidor (SC Category). 
Sh. Bijgy Thakur as Chowkidor cum Sweeper (OBC Category). 
5k beo Maya cheth'i as Mess Helper (&en Category). 

As all the four petitioners have been given the necessary approval for 
appointment on regular basis in Jowahar Navodczya Vidyalayo bistt. South 
Sikkim it is prayed that The OA No.5-2/05 filed by these petitioners in CAT 
&uwcihati may be disposed off. 

(b.HAZARI A 
bEPUTY bIRECTOR 



NAVO 	 PhC)flO No.: 0364-2521363 
REGIONALOFFICE: 	i 	. 	 FaxNo. :0304-2521362 
tbNGRIM HILLS SHILLONG-793003 email: naveam@eanchamet  in 
(MifliitrOf1Human Resource 0ev. 	nvsroehillonqred,ffmail.com  
D.piirtrnntofEducatIon) 

P.2 -712003vangla /NVS(S1DVPers1 	 Dated 28/04005 

Regd. Post./Speed Post 

To 
• 	ThPiindpaL 

Jawahar Nâvodaya Vidyalaya Ravangla, 
DiaSouth Sikkim, Sikkim. 

Sub: Approval for app ointin ent of Group (& D posts-reg. 

Sir, 

In reference to your ler No.F.1-2m(Sy04552&53 dated 16/3105 on th 	bjed 
noted above, I am to convey the approval of the competelt anthority for appointment for tle below 
mentioned pOsts of Group C&D Employe€s on regulai bass following the norms laid dowi by the 
Samili with intimation to this offi 

4. 

01 SM Ajay KumarAnand= for Lab Attendant (OBC) 
02.Sbri 13a1 Bahadur Taniang = for Cook.(ST) 
03Shri Ram esh Kumar Das= for Chowlddar.(SQ 
04.Shri Bija'y, Th akur 	for C1io*kidar-a n-Sweeper(OBq 

Conrned Prindpal ±ould veziiy the I)alllcularS of the above, mentioned candidates with reaped 
to the original ctiflcate of qualifications, ; category, e)pthence certificates (if any), eta. for its 
genuineness and correctness, it shall be sole and psona1 responsibility of the piindpal. 

Yours faithfully, 

• 	. . 	 .C.DA ) 
Asstt. Director(p ers) 

NC 

• 	 •..• 	 . 
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h. 
NAVODAYAVIDYAYASDMLTI 
REGIONAL OIFIcE 
NONGRIM HILLS SHILL ONG-793003 

ni.t y 0fma0$0 1 D 0tf  
Dsprtm•nt0tE 0 "' 

plson.No.iO364' 2S23 O3  
FoxNo. :0364.2521382 

t4 	
email: navsam@* 8fl amh1  

• 	
F.2 ..7/O3fRa'vaflgla /NVS(saR)/Pers/ 	% 	 DatedIO4J2OO5 

St 

To 

The PnnPal, 
slayaRevang- 

Dia South Siom,S 

Su 

rce to your l 	No. 	
ded 21IO5, on the bjeU 

noted above I am to convey the approval of the competent authoflty fo 
appointment for the post of 

Mess hr n re 	b 	followmg the nonns ld down by the SanuU th 
inmi0fl t this 

Ô1.Sh Deo Maya chetthforMelPer 

Concerned Prindpal thould verify the particulars of the above, mentioned andidates with iped 

to the original ceitific2ite of qualificaliO1ls agc, 
category, expi0 certificates (if any), etc. for its 

l be sole and pIsoIlal responsibility of the piincipal. 
genuineSS and correctness, it shal  

Yours faitl)fUJlY 

Iiifr 
K(S1 

isttI6edor(p s) 

a) 
•- 	• 	. 

• 	 •• 	 • 

• 	 • 

7J;,  

••• 	•• 	 •,, 



ci  

PhonoNo.:0364-2521363 

L 	4, FaxNo. 	:0364-2521362 
email: nay eamsanchamat.In 
nvsroshitIoncirediffmaII.com  

Dat ed2810412005 

Regd. Po./Speed Post 

- 
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NAVODAYAVIDYALAYASAMIfl 
REGIONAL OFFICE 
NONG RIM HILLS SHILLONG.793003 
(Ministry Of Human Resource 0ev. 
D.partm.ntofEducatlQfl) 

P.2 -7/2003 /Ravangla iNVS(SHR)IPersf 

To 
The Principal, 
Jawahar Navodaya Vidyalaya Ravangla, 
Dia.South Sikkim, Sikkim. 

Sub: Approval for,  appointment of Grou) C& I) posts-reg. 

Sir, 

In reference to your letter No.F.1-2 'JNVR(S)f04-05/Estt/52&53 dated 16/3/05 on the subject 
noted above, I am to conv' the approve of the competent authority for appointment for ithe below 

• 

	

	 mitióned posts of Group C&D Emplo ees on regular bas following the norms lald dovn by the 
SaniiÜ willi intimation to this office. 

..;OLSlui,AjayKumarAnandforLab.Attendant(OBC) 
02.SIuiBaI Bahadur Tamang = for Cook.(ST) 
03.Shri Earn esh Kuinar Das for Chowlddar.(Sq 
04.ShiiBijay Thakur =for C1ioidar-airn-Sweeper(OBC) 

Concerned Principal thould vedfg the particulars of the above, mentioned candidates with resped 
to the original ctificate of qualifications, age, categoy, expenice cerlificates (if any), etc. for it 
genuiness and correctness, it shall be sole and pernal responbility of the principal. 

Yours faithfully, 

.C.]M) 
Assit Diredor(pas) 

• 	 L 

,r, 	19 
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I  

0364 -2521363 
YALAYA 	

Phone No.z  

REGIONAl OFFICE 	
FaxPlo. :0364_2521362 

- 	 .. - 

HONG RIMHILLS SH1LLONG-793°°3 %-) email: navsam*ahamh1 

(MiniStry OfHu$flR0*0cD 	
nvsroshi11ofl!4 

DepaftaiSUt of EdW cation) 	 I  

Dat/O45  
F.2 7/2003V1a VS(S})e 	

C  

To 

The Pñndpal, 
3awaharNaV0d ' 
Dia.South jkim,SLkkn1. 

0fMiih 

Sir, 

In 	to yot it No. 	
dated 	14IO5, on the bje 

nod above, 1 am to nv the approval of the inpeIlt ithoñ for poinflt for the poat of 

Mess heIp on regular basis following tne normS laid down 
by the Samiti with intiin9ti)fl to this 

offim 

01.Shi4Peo Maya aetbi-f0rMP 

Conomed Piindpal ouId veriij the particulars of the above, mentioned ndidates with rpect 

to the original certificate of c
ialificatons, age, category, experi10 certificates (if any), tc. for is 

it shall be sole and personal ronsibilitY of the piircipal 
genuifleSS and correctneSS

.  

Vnnrs faithfullY, 
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Guwahtt Bench 

IN THE CENTRAL AMIWISTRATIVE TRIBUNAL 9  

GUWAHATI BENCH, 

GUWAHATI 

Original Application No 	....... / 2005 

Bal Bhadur Tamang & Ors 

.Applicant 

-vs- 
Union of India & Ors. 

Respondents 
c S71%Tf\D Q 

The applicants were appointed as Cook, Chowkidar, Mess Helper, 

Sweeper respectively in Jawahar Navodaya Vidyalaya, Ravangla, South 

Sikkim (ride Aimexure - B) after they were qua1ifatin the interview. 

Initially they were appointed for a period of 89 days. Thereafter they were 

engaged on contract basis for a period of one year (vide Annextire: - D). 

Their services further extended fivva= year (Annexure: -. G, H & 11, 3 

respectively). They have been working continuously without break for more 

than 4 years when the process of regularization of their service has been on 

process the respondent authority without regularizing the services of the 

applicants want to recruit some new persons in their place and the 

respondent authority rie name from the local employment exchange 

for employment in the post held by the applicants. 
Being aggrieved by this arbitrary action and injustice the Applicants 

have approached before this Hon'ble Tribunal and prays for rethessal of his 

gnevanc es. 



Nt1 THE CENTRAL ADMNESTRATWE TRUNAL, 

GUWAHATI BENCH, 

GUWAHATI 
(An application under Section 19 of the Administiative ThbunaLs Act, 1985) 

Original, 	 ?...... Application No..:.. .&. 	/ 2005 

S 	 Bal Bhadur Tamang & Ors 

....AppHcant 

-vs- 
Unionoflndia&Ors. 

Respondents 

INDEX 
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N THE CENTRAL ADNHUSTRATIVE TRUAL, 	I 
GUWAKATI BEJtICH, 

GUWAHATI 

(An application under Section 19 of the Adninistrative Tribunals Act, 

1985) 

Original Application No............./ 2005 

Bal Bhadur Tamang & Ors 

.Applicant 

-vs- 
Union of India & Ors. 

.Respondeuts 

1. 	Particulars o the Applicants: 

BalBhad&Tamang 

Son of Late La! Bhadur Tamang 

Ravangla Kewzmg Road, 

South Sikkim. District - Namchi 

Pin —737139. 

Ramesh Kuinar Das 

Son of Karna Bhadur Das, 

• 	Ravangla Lall Bazar, 

South Sikkim, DEst - Nantchi 

Pin:-737139 

Deo Maya Chettri 

Son of Golcul Bhad'ur Chettri, 

Ravangla Busty, South Sikkirn. 

Dist - Nainchi, Pin - 737139 

BijayThakur, 



I 

4.  

I 

I 
II 
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Son of Khaderan. Thakur, 

N:N.v Ravangla, South Sikkirn, 

Dist—Namchi, Pin: -737139. 

Particulars of the Respondents: 

Union of India 

Through the Secretary to the 

Government of India, 

Ministiy of Human Resource. 

The Commissioner, 

Navodaya Vidyalaya Sainiti 

Adniri Block I.G. Studim, I.P Estate, 

New Dethi - 3398027. 

The Deputy Director, 

Navo4aya \Tidyalaya  Saniiti, 

Regional Office, Nongrin Hills, 

Shillong. 

The Principal, 

Jawahar Navodaya Vidyalaya, 

Ravangla, South Sikkim, 

III. Particulars for which the application is made: 

Thii application has been filed for regularization of services of 

the applicants who are working continuously in the sustentative 

posts for a long time. 

J'\T 	Jurisdiction of the Tribunal: 

The applicants declare that the subject matter of the application 

is within the jurisdiction of the Hon'ble Tribunal. 

V. 	Limitation: 



3 

The applicants further declare that the present application is 

within the Limitntiori prescribed in Section 21 of the 

Administrative Tribunal Act. 1985. 

VI. Facts of the Case: 

(1 	That the applicants are citizen of India having their 

permanent place of residence as indicated above. This 

application is with respect to a comnion cause of action 

for regularization of services of the applicants. 

Accordingly the applicants crave leave of this Hon'ble 

Tribunal under Rule 4 (5) (a) of Central Administrative 

Tribunal Procedure Rules 1987 to file this application. 

That the applicants are eniployees of Jawahar Navodoya 

Vidyalaya, Ravanala, South Silkkim. This school was 

established sometime in the year 2000 by creating 14 

substantive posts including the post held by the 

applicants. The school is under the Administrative 

control of Deputy Director, Navodaya Vidyalava Sarniti, 

Regional Office, Shillong and as such this Hon'ble 

Tribunal has jurisdiction to entertain this application as 

the cause of action has arose within the territorial 

jurisdiction of this Hon'ble Tribunal. 

A copy of Staff Sanction order 200 0-

2001 issued by Director (Estt) issued on 

11.052000 vide order No. F.1-2-2000-

NVS (Estt) is annexed hereto and marked 

as Annexure: - A. 

That in order to recruit some persons in the post held by 

the applicants the authorities of Jawahar Navodaya 

i cQ 

M~ 



Vidyalaya Saniiti sent a requisition to employment 

exchange: to sponsor.. some name of person for 

appointment. In response thereof names of the. applicants 

were sponsored by local employment exchange for the 

purpose of recrnitmnt in the post held by the applicants. 

The applicants were called for interview wherein they 

: duly appeared and were selected. 

Iriitialy,. all these applicants were appointed for a 

period of 89 days by an order dated 15.02.2001. After 

expiry of, the saidperiod it was again extended for 

another period of 89 days. 

A copy Of the order of initial 

appointment dated 15.02.2001 is annexed 

hereto and marked as Annexure: - B. 

That while the applicants were in continuous service the 

authorities of Javahar Nabodaya \Tid'yalaya  decided that 

.. the nOn-teaching staff working in the sanction post as 

stated above would be allowed to continue on contract 

basis. An order in this regard was issued by the Assistant 

Director (pers) which was ëornmunicated to the principal 

under shilling region vide letter dated 3 L05200L 

A copy of the said letter dated 

31.05.2001 is annexed hereto and marked 

as Annexure: - C. 

.. That in or4er  to comply with this order, the applicants 

were called upon to apply for the same. Thereafter the 

applicants were appointed on contract basis for a period 

of one yervide their order dated 31.07.2001. This order 

II 
Ii 
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of appointment was in continuation with their earlier 

continuous service as stated above. 	 I 

A copy of this order of appointment 

dated 3 1.07.2001 is annexed hereto and 
	a 

marked as Arniexure: - D. 

That on 13.06.200 1 the Deputy Director (P & E) 

communicated the policy of appointment of non-teaching 

staff to all concerned Deputy Directors and regional 

officer. By this communication it was informed that such 

appointment would be on contract basis after holding due 

selectiOn This appointment, made on. contract basis, shall 

be extended from time to time on recommendation of the 

concerned regional office. 

A copy of the letter dated 13.06.2001 is 
. 

annexed hereto and marked as 

Annexure:- E.  

That in continuation with letter dated 13.06.2001 the 

Joint Direct6r (Administration) on 28.02.2003 infonned 

all Deputy Director of respective regional offices that all 

thè principaihave been authorized to extend the period of 

service of the employees working as non-teacher staff. 

A copy of the letter dated 28.02.2003 is 

annexed hereto and marked Annexure: 

F. 

In pursuant with the . policy adopted for extension of 
service for non-teaching staff the principal of the school 

informed' the applicants to appear before him on 

12.08.2003 for re-agreement. In response whereof an 



will 
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I 
agreement in this regard was executed by all concerned 

applicants on 12.08.2003 for extension of service. 

Copies of the 11.08.2003 and a copy of 

the agreement dated 12.08.2003 are 

annexed hereto and marked as 

Anhexure: - G & H respectively. 

That after expiry of the aforesaid period of one year, the 

applicant were again called upon for extension of their 

service. In pursuant with their policy as in directed above 

by the principal vide his letter dated 18.08.2004. A 

similar agreement was executed on 12.08.2004 for 

extension of their service for a period of one year. 

kcopy of the letter dated 11-08 2004 and 

a copy of agreement dated 12.08.2004 

are annexed hereto and marked as 

Annexure: - I & J respectively. 

That the Assistant Director (Pers) vide letter No. F 2-36 / 

2002 - N.VS (SHR) I Pets dated 21.07.2004 addressed to 

the Principals of all Jawahar Navodaya Vidyalaya under 

Shillong region informed that all Or. D. LDC / Store 

Keeper are to be appointed on regular basis. In pursuant 

to this direction the authority of the Jawahar Navadaya 

Vidyalaya, Ravangla, South Sikldm reviewed the same 

on 12.O8.2004 and decided to appoint persons in the 

aforesaid posts on regular basis. 
A copy of the letter dated 21.07.2004 is 

annexed hereto and marked as 

Annexure: - K. 

61 
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That the Assistant Director vide letter No. 2-

16/2003/NVS (SHR) / Pers dated 25.10.2004 requested 

the Principals Jawahar Nàvodalaya Vidyalaya in Shillong 

region to submit the details of such employees who have 

been worldng in long period. In this letter he suggested 

the principal not to appoint any employee for more than 

239 days in, a year against sanctioned post. 

A copy of the letter dated 25.10.2004 is 

annexed hereto and marked as 

Airnexure: - L. 

. That the' principal, Javahar Navodya Vidyalaya, 

Ravangla, South Sikkim vide letter No. F - 2/ JNVR (S) 

I 2004 —2005 / Estt i 623 dated 2211.2004 to the 

Assistant' Director (per) informed him that some person 

have been working in the said vidyalaya since 

02.08.2001 till date and these employees do not fall 

imder the quota reserved against each, vacancy and 

requested to make rectification of the roster. The 

Assistant Director (per), Navodaya Vidyalaya Samiti 

Regional Office Shillong was pleased to change the 

roster as f011ows 

LDC—U.R 

Cook — S.T 

• Chowkider - S.0 	- 

• Sweeper cum chowkidar - O.B.0 

Mess Helper - General 
• 	. 	'' 	A copy of the letter dated 22.11.2004 is 

annexed hereto and marked as 

Annexure: - M. 
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That on 10.12.2004 the Principal, Jawahar Navodaya 

Vidyalaya wrote a letter seeking requisition of list of 

	

suitable and eligible candidates for regular appointment 
	

`*42 

	

of Cook (ST), Mess Helper - U.R, Chowkidar - SC and 
	QR 

Chowkider cum Sweeper - OBC from the employment 

officer, Employment. Exchange, Namebi, Details 

regarding the post are given in "Notification of 

Vacancies Form" Rule - 4 (Annexure - 1) are given 

therein. 

A copy of the letter dated 10.12.2004 is 

annexed hereto and marked as 

Aiinexnre: - N. 

That in pursuant to aforesaid letter dated 10.12.2004 the 

Employment Exchange forwarded the names of the 

applicants for regular appointment in the post where they 

are working more than 3 years conthiuously. But on 

31.12.2004 the said list was cancelled arbitrarily by the 

District Collector South District, Namclii, Chairman, 

JNV. Thereafter another list was forwarded by the local 

Employment Exchange without including the name of the 

applicants. 

A copy of letter dated 31.12.2004 is 

annexed hereto and marked as 

Annexure: - 01 

That the applicants have made several representations for 

regularization of their services in the respective post, but 

the concerned authorit.y did not pay,  any heed. The 

applicants compelled to serve a legal notice on 
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20.01.2005 to the respondent authority for regularization 

of their services. But nothing has been done till date and 

having no other alternative the applicants have 

approached before this tribunal for justice. 

A copy of 'legal notice dated 20.01.2005 

is annexed hereto and marked as 

Annexure: - P. 

(16) That the applicants apprehends that they may be 

terminated at any moment and recruit some new persons 

by depriving them of their regularization of service in 

their respective post. They have worked more than 240 

days in a year and have been working continuously more 

than 3 years since joining in the service. They have been 

recruited in following proper procedure and erititled to be 
. 

regularized in their respective substantive post. They 

have been in due process of regularization of their 

services and verge of being regularization of their 

service. If the applicants are terminated from their 

services they would suffer irreparable loss and injury. It 

is a fit case where the Hon'ble Tribunal may interfere 

and direct the respondent authority to regularize the 

service of the applicants without further delay. 

VII. Grounds for Legal Provision: - 

Being highly aggrieved by the action of the respondents, the 

applicants prefer this application on the following amongs other 
grounds: - 

(a) For that the applicarits are working continuously for a long time 

and that they are entitled to be regularized in the posts in which 
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they are appointed. But the respondents have whimsically 

deprived them their due entitlement. 

(b) For that due process for regulaiization of the services of the 

applicants were initiated by the respondents, but suddenly for 

no valid reasons, the same was discontinued and steps are being 

taken to recruit fresh candidates in the posts held by the 

applicants. The action of the respondents have frustrated the 

legitimate expectation of the applicants who have been 

continuously working for so long with the hope that their 
services 	would 	be 	regularized. Thus the 	action of the 
respondents have put the future of the applicants in total 

uncertainty causing severe hardship to them. 

For that the applicants have been continuously working under 

the impression given to them that they would be regularized in 

due course, although their initial appointment was on contract 

basis, extended from time to time. But the respondents 

arbitrarily deprived they applicants from regulanzation of their 

services and initiated steps to disengage them by filling up the 

posts with new candidates. The action of the respondents is 

violative of Art. 14 and 16 of the Constitution of India. 

For that the action of the respondents deprived the applicants 

from a decent means of livelihood and the same is violative of 

Art 21 of the Constitution of India 

VIII. Details of the remedies exhausted: - 

That the applicants submitted several representations and legal 

notice dated 20.01.2005 but nothing has been done till date and 

no communication has received from the respondents authority. 

I 

I 
N 
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IX. Matters not previously filed or pending in any other Court 

or Tribunal: - 

The applicant declares that the subject matter(s) of this 

application are not pending before any Court of Law, any other 

authority or any other branch of this Hon'ble Tribunal. 

X. 	Relief Sought: 

That in the premises aforesaid the applicant prays that your 

Lordships may be pleased to admit this application, call for the 

records, issue notices on the respondents to show cause as to 

why: - 

The services of the applicants shall not be regularized 

in the siistentative post held by them; 

The respondents shall not be restrained from 

	

S 	appointing any person / persons in the posts held by 

the applicants 

And br pass such further or other order (s) as this Hon'ble 

Tribunal may deem fit and proper for the ends ofjustice. 

XI. Interim order if any prayed for: 

The applicants pray that during pendency of this case the 

respondents may be directed not to oust from their services. 

XII. PARTICULARS OF THE POSTAL ORDER 

IPO No. Q06Ji C'1 Date. 	0 [ For Rs.50/- 

Envelopes with acknowledgment 

	

C. 	Vakalatnama 

	

d. 	Material papers as per index. 

q 



I, Sri Bijay Thakur, son of Sri Khaderah Thakur, aged about 32 

of JN.VRavangla, South Siikkim, District - Namchi do years, resident  

hereby verify that the statements made in paragraph 1 is true to my 

knowledge and thatmade in paragraphs 2, 3, 4, 5, 6, 7, 8, 9, 10, 11, 12, 

13, 14 & 15 are true to my information derived, from the records which I 

believe to bet true and' reSt are humble submissions before this Hon'ble 

Tribunal. 

And I sign this'verffication on this day 	.of February, 2005 at 

Guwahati. 

Signature 
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- 
F.N.22/2QQ1I5)/r ) 	 Detai 	31.562001. 

U . 	The Prnc±pl,. 
•' 	n JNV 	5hfllcrg •• 

Rëgoi. 

Sub: 	Sct!or/ crat1on of Non- Tech1ng poet. 

Th 	5Ltj. vide Its 0fice Order No 	1-5/2000/ 
• 	• NVS(Ett),td,.14,5,2001, has accorde4yeoezsary 

anctiror c'tLc/ cantinue" cn of The !oi- Teaching 
• po' 	uringthy".20O-20o1 as'per detail given In 

the enclosure. .h 	a 	othcits against this Non 	Teaching 
: poat ot 	r'h 	0/3, U. D.Cs/Sta f f Furse/ Catering Asstt/ 

• Drivera 3hall 	ae 	n cnt -act beis a 	per the reune- 
ration given belcr. 

• 1. 	5tre KoprjtflC/cook / 	- 	.3,000/- P.M. 
E.CCtT1C.i 	-Cuz- ?ltzber 

• 	;. 2, 	Lab, Attenot (Group'D') 	- b.2,Goo/- 	 J 11,  

• 	. 3. 	Qrup'D 	posts vIz,  

• 	el,orn. 	i• . 
Epertd!tzre on a ccot creation of aciitional 

will be zade xm.d e.- h e a-144 	Start Payment / Salaries 
or the year 20004001. 

CP 
n ) 	 • 	u 	ç14 U' 

It is requested that recessary action may be - 	. 	• . 	'.• 	. 
din1y aken acc 	id the cortract &ppo1nientc sriould 

be filled as per the essential 	qu-alirications 	ention 'i1 
7 in the Recruikent_Rules. 	.,• 	. 	 . 	•• 

Wto 
• 	 -, 	S 	

o'urs rai.thrullyY. 
O N 

inclo, As Ab'. 
• 	, ( W. TARIANG ) ' 

• 	. J'SSTT.DIRECTOH(PERS) - 	-. 

Copy to : 	The Deozty 	Director ( P & 	T'.,Delhi. 
with rererce to his OUice order no. F. No • 	. 	. 	1-5J2 Q00ft 7S(Sstt)1 	dtd. 14.5,2001. 

- 

JT 

• 1' 	k- 	 • 	•' 
1iLTAR!NO) .5 ASS iT. DIRECCi 	(P)' RS 
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0 1 	The apointflt is yuroly  trraIy on c=tmct bILO 
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• 	 I 
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• 	aQiary. 	0 	

0 
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o 5. 
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joining the pont. 

06 • 	The copotQCt  authority xcteXVCC the right to terminate 
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NcdY1 \ri3va' 
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I The Deputy Dircctcf 	 - 

Saiti- 

	

sun: 	pNT 	
si 	IN 3NVS ON CONTRACT 

Trp  

S 	BA9Si CLPA  

/ 5ir/ t 

am to refe to th 	acti° 0er 	5sued for 

the 	 in 	far 	for the Y. 	zø- 	
and subC 

quent re rcflCC 	reeiV 	
the Rcgi1 QffiC 

clari1itj9,b0r apPC 	
ment of nctth1 	p0t and to 
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of Director 4V5) that 

all non*t0a1 	
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upQ. ntraCtU 	baSi 	
In this rerd, 	di- 

rected't 	
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.:.' 	 * 
appo1ntmtt 

a) 	All 	c1ntmflt 	the postS of DriVC, LDCS/St0 	Keep0r,  

CoOke 	
Lab AttCfldt1 	

0kidar, Cti0t 

daCUm_P 	end 	
Helper 0f jNV are to be I11ed henC 
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pltcabl for rn1 irig 	'ppfltfl)1 
4 No reservation rotcr 

on ContraCtub1 • 
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• ba5ls. 

This issues 	ith 	- e approval of Director,  NV3. 

Your 	fA4thIU1IY, 

(V 	1<t31I(tM(') 
DV.DlflTOP.(P<E) 
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Gram :'NAVSAM 

WAVODAYA VIDYALAyA SAMITI  
(An Autonomous ,Organisatjon of, Ministry of 

Human Resource Development 
Deparimeni of Education) 

ADMN. BLOCK, I.G. STDM., I.P. ESTATE, 
NEW DELHI-110032 

Email 	navodaya@rer)O2njcjn 
navodaya @ nda.vsnLnet.n 

Website: navodaya.rijcin 

.98027 
 

. 3398057.60 (4 Lines) 

lei 

.1  

. furr r( 
1 	ri 

• 	;, 	Tfl . 	. m 	 :. 
I<Rt-7110002 

F.No. 1- 11 /2001-NVS(Esu.)' 

To 
f-Ti 	g -272003 

Dated 

1 The Deputy. Director  
A1l,Regional Offices of 
Navodaya Vidyalaya Samiti 

Sub: Appointment of Non -teachiag staff  in JNVs on contract basis - clarification 
reJarthnR 

Sir, 

This is in continuation of Samiti's letter No 1-1 1/2001-NVS(Estt) dated 13-6-
2001 on the above noted subject 

The posts of Driver, LOC/Storekeeper, Cook, Lab-Attendant Chowkidar, 

Chowkidar-cu.m-Sweeper and Mess Helper in JNVs were directed to be filled up on 

contract basis only fellowing the prevailing selection procedure vide above-referred letter. 

It was also intimated that the appointment shall be initially for, one year which can be' 

extended on year to year basis by the Joint Directo (Admn.) on recommendations of 

• 	Regional Offices concerned. 	, 

It has now been decided to delegate the power of extension in contract period to the 
Pinci1'ancerncd without making any reference either to RO or to NVS Headquarters., 

Thiswer shall, however be exercised s4bject to following: 

he decision to extend the contract period shall be taken only on merit i.e. 

V 	performance ,of the individual without any discretion at the level of the Principal. 

• 	 It means that the extension i 	 whose performance is 
$twhar 1'avoaa Vidyalayft 

C.A1 
,7 	07 	. . Kava.iL' Skkim 

' 	 • 	 , . 

	 ... 

f 	 ., rue •. 

.....-•- 	/ - 
Dated... \S . 	3.... 



observed to he atktctory and refused to all those whose pci Iöntiance is 
ot)SCfVt' 

to be unsattsfactOr\ 

: 	
__._,_, •._7_•4•_ 	

* 

b) 	It shall be applicable only to those contract employees who have been selected 

following strictly the prevailing selection procedure. 

The ban imposed on the recwitment of non-teaching employees at Vidyalaya level 

vide this office letter No. 2.1/2002-NVS(EStt.) dated 21-11-2002 
shall not be applicable 

while granting such extensions. 

Yours faithfully, 

(Dr. Rakes!' Sharina) 
Joint Director (Admn.) 

Copi'io:-   

•: 	The Principals of all JNVs 	 -. 	 * 

- 
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OFICEOFTHEERI?'ICLPAL 
JAWAHAR AYOI)4't A V1 ALAYA: RAVMGLA SOUTH SIKKIM (SLKKIM) 

1 	 , 

Ref. No F. I -3/JNVR (S)J203 2OO4IEsu F 	 Dated I l-O-2003 

To, 	 '. 
ShriBaIBarTr.. 
Cook,' 	.'.- • 	
JNV Rwztn . 
'outh Skkii;t (StkkLnt) 

U •0 	 • 0 	 -' 

Sub:- 	Extention ofctratt 2pointtncnt -rarding. 

Sire *  
This is to inIrm )ou that p -your a 	iczt made between you and Principal, 

Jathar Navodaya Vith.iLi, Rnb,. Sotrth Sithm, your scnwes to thc post of Cool mc hlilc to 
complet one year on O4-OS2003. in this rtfctr.ce you crc hereby instructed to present your sclft the 
Office of therincipaL Jaahr 	cy Vilyaiaya, Ravng!a,,South Sikkirn on 12-OS-2003 r re- 
agrcemcnUt rny bcciririIkd to you th this offer is purclyon coatmet and you will be abide y the.. . 
crrn,s and 	n latd do :.- m th 	roIeflL. 

(J- 	' 	 Thanking you, 	- 	 ••• 	- 0 	 • 
• 	•' 	0 ••, 	- 

• 	 - 

• 	
0 	

---•: 	 • 	- 	

, 	0 	 - 

(P C DIR VT ) 
IJC PRiNCiPAL -: 

• 	• --. 	 0, 	PrtnctpI- •., 	- 
* 	, • 	Nivodaya VlyaI/f .. . 
,•• . 	• 	vangta, South Sikk 	- • 

0 	- 	 • (SikL') - 0 	• 	 '. 0 
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This agr%irKr i tfl2& Q this 	day of 

&41~S. çr 	rtctr 	 ; after 
b 	nMI/b 	

tons 

• A..N'!) 	'. 

contract 

Vid z.1ia Rn&1 Di.tnct South Sikium, Ste' 

Sikkim (hcreifl nfleç rfczi'i to as Privc6icQ as the Soo palt) 

Whac e 	
y of 

•? : ________________ 
aamst a vi.C.nt post 0fc'- 	 e 	n 	upon the t-rms 

and conditions gi7v= bIo 	 r. 

............................. 

( } 	
I 	 ft 	

t 	 I 

01. 
by the Puicrn?i JNV Rii gLSoith SiUzm on mt of prformrncC from the d )tc of 

as 
etagCiTieflt of the coirct _ 	 aforesaid 

- 	
- 	

- 

This ct ifl om11cly gaixi amirmte4 unicss extended bfure the 

A 	 datc of epiry and m to 	will if be cxicn6ed otherwzse. 	 - 

	

: 	-- 
I. 

 

02 	7 m competnt iwthont 	r the nght to ternm1c your 5ervice any time w'tLn the 
,. I. 

atisftory r4 othtr tus ai cx5it'ois i1t be governed by the n1c9 in force the 

Sam iti from ti 	to Ü 	 . 	 . 

• 	03. 	The conac 	 ' 	iJ1 have topo the duti j 

1, 	 Navodayzt VjdL 	x r ih regul& n4chiflg staff and as per the dIrectioiB 

given by th 	 . 	 . 
04 	 Th 	rcot. 	 (z' r' 	 will receive a consolidatcd 

rcrnuru  

per  month duixg the CurrenC) of thc c<ntThc or nyextcrisiofl thereaftcr..The cotract 
is aSK> inciiglbe for remumeraClti011 dt.irg the 

th 	t tCC1X.t 	CZ-UOfl 	ffcgory. 	 •. 
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• 	• 	-•-: :,. 	• 	 f 	 V V•: . 	 V  

• 	• 	• 	•'t 	4 	
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05. 	The Conbtrct 	 WI3ICIIIPtQY b elf eftk1cntY and N. 
V 	 dUgnhly nx ifl ctdIñs vtot 1LDCIO tbo d 	f1theZCVCC and will flLL Cv4JagC ..  

directly or tm-dfrectl) in sn)b 	bua12s3 Oto ptIO on 1213 OWn a000Unt. 

	

06 	The conzrct _snot catiticI for, anyb levc Junng 

the CurrencY of the cxrtrat He/She vtukbe go Ieue by normal thya hoh&r'z 
the =1ractpcned.  

	

07 	At 
is not cntiticd f ny bezxuits from th PzmcpzJ pr from the NVS 

IV  

	

08. 	Not w thsctnding tny thing in the 	Principal may termna1 th scr4c-of the V 

_. 	 fthenJdpriodOtduthy 

extcnded pcnod if 	 V 

i 21,1it 

- $ . 	•••.- 	 - .-.- _._ - 	- - 	•_ 4,  
• mbw=bg of a GvvL ScrMt =5Wtable ,V V 

co-educ—,  di oad rMidcztW t0i • 	

V 	
V 

V 	

• 	 •. 	• 

 

Illy..  

	

• • a 	 ..! ' 	 'v  

IN WITNESS WHERE OF TIlE ptie3 re in  to put their hand this aSNcrnnt o 

the 
;.j. 	L 	 • 	 - 	• t;i 	 • 	V 

- 	• 	- 	 . 
• 	 V 	 •1t'VI 

V 	

• 	Witness 	 .' ••' 	12!JSii)Ji3_aLI•L ¶' 

V 	 • 	V 	SIM 	 . rr •41;J.f 1 
	Con 	clnployee 
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OFFICEOFTHEI}W\CI?AL 

JA\VAIIAR N V OD \\ A \ ID'i ALVi A RAVGLA SOUTH S1kKIM (SIKKIM) 

RLI No I 1-3/JNVR (S)/20() 0tWE iF 	 D.itrd 11-08-2004 

To 
Mrs. Dcc Ma's 'Cbttn. 
N1cs Iktpcc. 
JNV RavutL. 
South Skkrn I S;W ,-t) 

Sub 	I 'tiitiou of ')ntrutu2l 2ppontmtnt ;arcLng. 

.. 	4 

- 	
: 

This is to inlor you thit a pc yot ri 	 a 	netrnade between you and Pnncipal, 
Javahar Naothya Vtdyal Rarb. South SJim, ,our ser ices to the post of Mess Help r rc 
liabc to: compkt one ycar on I i-OS-2004. In this 4renoe.you nrc hereby instructed to prescnyoor 
self at the Offiec o the Pnn.'paL Jairz diy VtdyaIya, iingIa. South Sikkim on 12-08 2004 
for rt-agrcement ft my be d rtIkd to jou i1 this of.Ycr is pwt!) on contract and )OU will be abi Je by 
the terms and conditions as Ia 1i f3wn t It ) 

Thanking 

(DAMANATH RAD: 
PRJNIPAL 

1ty:t Vidyaltp 
vina, South ikkit 

	

( 	 (Stk1!1I- 	
I 

7 1 

	

4 	 .1 
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Ali  

; I 	 __ 
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£4 	 _ 

V 	 VV 	 • • 	 V •  • 	

V• 	 • 	
V' 	
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V 	
VV • 	 . 	

V 	
V 	V 	 VVVV 	

V ' 	 •V• 	 • ..iVV4V.: V •V 	 .ijV() 	 V 

: 	 . 

V 	 • 	

This 3grccrrcm is md c:;1 thi$\\\w 	dyof . . . . ,. 

. 	 • V 	 • • 	 contract 	& V'Jr 	' 	 V jthfpiiity. V 	 • 
V 	 :: V 	 • • 	 • 

V 	 V 	 . 	
£V4V 	 V 	

.V• 

AND 	 ' 

V 	
Nod 	Vid)mlsya, Rwxng1a, Distiict South Sikkirn, Ste 

	

• V:, SU dm(h 	ftcrrc1cndsPiJ)ztheSedpy. 	 V 

LV 	 XL ri' 
Whcre as the Prpã! czgiged th ffLct horn tb 	A' 	d y  of 

coVntrct *_ 	 to_ theYd a1avt 
against a vac6t post of _ 

IV 	 V 	
V 	

V 	
V 	V•VVr 	

VV 

, 	 • 
	

I WHERE OFQTH TRuE PART_AGREEAS LWDFg  
' 	 tV l T e 	 r 

u 	01 	 y This conct WLII be fx a pezod of one 	(whidi n be extended year to yeir hizi 
by the Pnnc1 JNV R 	SotJ S1tim o21t of prforrnanoc froxu the d c of 
engagement of thtconzi)kA_-tUf 	foresaid 

V 	VVV. 	... 	 V 	V 	£ V V 	. 	V 	V V 1 t 4 	•VV. 	•V.V 

	

•. 	V 
This coctrict will M=M2ivaUy stand zcmmated unless extended befo 1e the 

dZe of exprv and in no case viiH if be extended otbese. 
V 	 I 	 . 

02 	
1  The competent authit) rerves the right to terminate your servcc an) time with the 

period ofconrrict if in 	c your svicc or your dctncanour is considered not 
V 	. 	safactoty and othe tunis =Acitiois will be governed by the i•ulcs in force kthe 

Saniiti &cim ti rrc to 
 

V 
V 	.03 	The contr}&\ 	p.kv 	wflhaveoperformtheduticn •. 

Navodya Vidyd e par with rguL!r n4eathing staff and as per the direction;':  

given by the Princi 	 V 	
V 	 V 

04. 	The contrcc _Jç\ \ 	 will rcccivc a cVortsolidatcd 
rcmuncctiticn of Rs 	;cL (Rupcs 	 rv, "< 	_J 
per month dun.ng the c-rrcy of the contract or any extension thercafler. The cc)nt(tc1 	V  

VYh t 	 isaboineigiblcforrmumentqtiondurinnthC 
vucation as th ys is coinL tm&r vaczton staficategory. 	 V 

wxm  
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• :::: The CobrCt 	
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dchgcfl1) .md 	
CtV1CC8 	rJt flL 
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d'ecth cc iTdJU 	 ' 
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C 	
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::':. • 

•: • • Q6. 	•. : ' 	

cithCt 	j~ t&L 	
C4i14 forayb 1cvc uirin 	. 

the c.rrti:' af& 	
go leave by no'rnal vdaliya hot'J'\  u. 

dur rtc0'c 

	

07 	t 	At the t 	L1t!tOfIO(t ctmc. thc c1tC 

- 	incnutdfOfl) 	
çfrjrthCNVS 

.r •. 	.1 	
,. 	. 	f 	. 

	

08 	Not '1th1 .L'd1f ZtD) trJs L' 	 Pnn:p rr3yfCThfl1 the %V1C Dl thc 

coitt 	_ 	 .beto. expry of the said ctiod thdtirin the 
- 	 . 	-'.. 	 ., 	 . 	 .... 	. 
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a)Iii/F0d 	
4 	- 	 I 

b) 1.1 his odiZ .s foii3 to b 	 cia Got S 	ituniitab for a 

CO cd 3"0t3] rtsZLI I 

. . 	 . 	 . 	

r  • • - 	• 	. . 	 . 	 a 	

•. 

1 	 1 	

- 	I 	
£ 	

•  

• 	
.1 	 - cn 

I flfES 	LECTh! X!ThS tC LaID put thctç ban this agreerncvi 

the day 1  itfl and -' 	
cx in tJi peOf ; 1tnts 

- 
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NAVODAVA V1DYA.AYA SM1ITI 

O HLZEXfl RDOUI j)6V8!0P1rXnt  

(DOpVL Of odticStlOfl). 

1, 

F.2/.0 2-NVS(SHR) /PorG/ 
I) 

• 	 • 	
I 	 - 	 t 

• 	
- 	 4 	,:' 	(s.' 

Tho' PrixCipa.0 	-• 	 • 	 * : 	&\ k, 'JA

ndor ShiLoflg RgiCfl. 

AppOiflmiflt of Group D. ECP & LDC etc s 

• 	•. 	 • 	
•. 

It is found frcm fete propa.lC of ppoifltmet bnitt by 

you thzit inctrUct.iO troro oith2r nt underatoOd0r follOd. Henco 

the  folloting guid0Lii2 	
,ith Rc3tor point for your vIdylcYa nrC 

icued for your convfliC'• 	 - 

1) 	
ThilO all. Or.D, LDC/StOr oepor are to be 

0 ointed on regulir 

aa ic the ECP I o to LpD- 
0 	LCt_b- D 	i5_QL, + D • 

(j)rn. i4atrO 	otbo r 3joitio.n'i frc 	oynt ExchaflQO. LDC & 

-Store Keeper belong to a.0 cadrO & If there are t%O vnCaflcieo only OflC 

requioitiOfl & onO p.n3l nccds to be prepazed. Incase of vacarCY of 

cbok all JNVO are to be notified to cc nicato to the eligible NeiS 
to attend intorvIet. SitiC rocruLtflt rulo jnaued onh/ 

DOe 99and Ordoz.datOd 29.3.2CC4 and dtod 
2.5.03 aro to be Jjow. 

_ 	 • 	

- 	 r. 

-• 	.- ao 
• 2) • 

	 Zp1OyEfl 	 i to be notified thc vcflCY in the 

• 	pOOa ?itJflXX I ctatio9 iiothor it .ie Dcnporary/Contct 

• 	t*othor it ic raorvcd or sc/ST/CaC/VR. 

b) After receipt of rcquitt.iOn ?rado 'it 
for LDC/StOrO Keeper. 

• Lab.4ttOfldQflt ECP i to be codiicteC1 in neareat Govt. ITI. Thu 

markc coirnuniCat by rn i.e not to be considered for ierit, but 

only 	lii0d/P3°< candldotoa in Trodo Pect are to be conzii- 
derad for appolnt.Ont. No !ntervief to be conducted frht)t 
catogor. The 1erit i,Izt to to be prepared in the proforme at 

• '-•Annex — II. 	• - 

	

C) AppOifltTTCflt CciittO3 coaiot- the following mernbere 	
* 

prini.palhx/c PriuciptX of the j2W.Conccrn - Chairrufl 

ii) DEO/DIO or equivalent 	- cbor 	 - Member 

• iii) PrinCiPL/l/C Principal of the .JV nominatOd by R.O. MombLr 
ZY.  

• 	iv) LocJ. Educatloflict 	•• 	
- 

SC/ST/141flitY if not covered by i - iv 	
MCmbr 

Subject Zcrt for Coci, y9za HelpQr1 sweeper 	
- Mmbr 

Any other umb3r nc thtC&bY .O. 	
- 

• - - d) IntgrviQt to be CedUCtCd for Cook & Qr.D other than Lnb-
AttOfldOflt.1/C Cluctor ohuld be con5ulted with before intcrviCJ 

* 

	

	* o) Merit lint, 7afl1 to be ciçCd  by DPC XbOro. 

• E'ropocal to be cent to R.O. tfith Check List ettached at 
- 	Mnoxurc I II. 

t. 
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b)1Yourchect (poat'wiee) 
' ,._'S 	

.:• 	

.' 	
S. 	 •• 	S. 	 • 	c;. 

c NoUeic4tn40f Vac*nc1 CRU1O 

d) 1iat supplied by &Oploy 0flt 

•e) 	 ¶eat 	 S•S 	

• 

f)e8U].tOf Tr4e 1e8t pr1,Vicd by XTI 

	

) 
Biodata of all candidates in prcrib0a 	

• 

- 	 1-- 	 _.,.1,. 	. 

. 	h) Meritlit inAx1IeX ii or inttrviO1 score theetS for 

po$t  

1) Mak
1fiCti & one içor exam. 

	

j) CasteCert 	
oif azy, 

- 

r I1.
C øflt*th9 fifl1 	

ritlløt 	 - 

t 	
ep 	- 	 I 	 - 

I 	
4 	

1 	( 

	

• 	.. 	. 	 4 4 	S 	
13 	 - 
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i8 a.at2rd that a.roVzi tiill be cccnufliCt 

	to you 
p  
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eceiptOt 

	

dcibt Or 	

frea t talk 

:- 
 r 	 4' 4 - S 	 • 	

- 

4to4rO.1 	
4ifficUItY. 

i '  •• 	 . 	
•-1 

. 	8 	
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Your& fithfUl1Y, 
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Rel Na F.216/2O03VS(S)je/ 	 4 	
250104 

- 
To, 

The PrinclpsIs 
Jawar Navadaya Vid7aiayas 
in Shillong Region. 

Sub.— ppoirr ent at Vya 1e7el/iU3,r wage OPPO. Mtmt 

Six',  

1 • T his, ctfice he s aLready issued P Os t ci' point end 
clearance for appointrnent -to 	iouspost at Vidyalara lev.4 

nceJuyiO4 Icuever till to-c!.ay a fe' cases have been 
rcceiyed in R.O 	osal.;It:ifct that Principals ae 
facing problei in ap ntirata.tn these categoriss Hen 4. c 

L/ 	the ?rincipais are reatte.sted 1 to submit the rofora 4 	as 0.4 
' 4 ar-tt 

20. 04 and after - tfate no in.ittion for 	entoY,: -._ .---_----- 	 . •- - 	:----- - /e!tgrtedby 	 of R0 

2 4  It is also seen t'ut ranydaily- -age e..p1oyees ar 
working in JiVs for a lcn,g per!cxiThe Principals •are to-., 
submit details of all such eployeesas on0.1t0j.n . prorvrina 
II 1n.order to eab1e R.O. to rintain their recordn In 
titure in case of appintent 	'dafly-cae emplyeete 

• 	- 	- 	•  d6fiII75 	3itELnjs to be 'subzittéd to R .0. It is  
be appj$n s-_ 	• 	 I 	 -, 	 I 	r34. 	. 

ted for iore t 	,239 days in &4 year, against_sanctioned pos 

3oth t1ese- prof omes ereto be brought by the 
Principals 'hen they are ccc.ix for'Principalst Conference -- -• . - 

. 

	

	to be held in Nov",  

Th.!..s issues with di.rectim of Deputy Directore 

Yours £aithfu11y,  

* 	
I 	 - 	- I 

$fl. 	".a .  
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çi Vi,
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h)vuhiyu, Vijn('yu . 
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C ejrc1 t1Z1TUt 	 Govt o(Thda Dopti of Educatfl) 
RAVANGLA FMI 

Dist SOUTH SRKIt\1 
PIN .73739 

S1KKUA ) 

F. 12JJNVR(Sy2004200511tt' 	
DL-21 1/2004 

lo 
rue Assistant Dutcot (Per), 
Ndya Vidyi1a Sirruti. 
Regionni Office1 
Nongxm Fulls1  
Shl1on. 	 - 7. 

Sub - Retiticaion in Rostc 	Varics V=ncs-ttzth'ngi 

Re 1:- Your office lcticr No. F. 36i2oo2-NVS (SflRPcs d127!omoo4. 

	

• 	•.-':- 	. 	•- 

Sir, 
\Vith rcfcrcnci to the iIhCt citcd 	I wouki ikc to invite your kind aucntion idward th letter .. 

rnLntoncd undcr rL1rLnLc irt 	th foIv 'cci ire rcscr'i ed as folio' ing 

01 	LDCOBC 
02 	Cook-hR 
03. 	Chwkidr-OC 
04 	SeperCurri(h'i ktthrSC 
05 	Me5sf-Iclper O3C 

• 	-•-• 	- 	••. 

In this refcrLncc, '.ot Li iie to Ln.orn 'cir bozoxr that sone employcec have becn workini n 
JNV. Riivangla. South Skkim onContrct we!. 02fO,20O1o. till cL1e (Conir t extended year Edyear 
baiis) and thce cmptoyecs dt riot. fLil tuer the quoz r dgBinst each vacancy.:;. : 

• 	 • • .tY • 	•- 	 •. 	 •.••. 	•, 

Thcrcforc YOU am requ'cstcd to cke rttifica1ion in the prtsent Roster as follows- 	• 

01 	LDC-UR , 	— 
Cook-ST 
Chowkidir-SC 
Sweeper Curn (ho;kid:-OB'C 

C 	Ikie.(i 	 S  

You are therciore rcqucc4 to initi.t th dia ai ancaiiiesl so the process of 8111)0in.rncijm 11Y 

he done. 

Thanking  
) V .  

/ 	
Yours  

• 

U 	 I 	 (Dr.tI'NathRilD 

•: 	•::-- 	.,: 	 Sikt1) –, 

/ 	 • 



I , . 12 NVi)/2OO2U3/ACtL.V 	6-r- 	 I) 	d. - 1R12/2001. 

me Employment Otuicer, 	- 
, EmpoymCflt JLchnn3e, 

' 

	

Sub: 	£tâquisitiort of th e Ustef5uLbIe 	die 	 pointrnc1tL 

?t- 
 Wth rQfinnico to the r4bjcvt cid tho, 1 cu!d h'i to infon yni 	ih' i,lIo iPots 

; m- =.31a c  

S'1' 	- 
Ua , 

	

03.ho%ci&n':-SC 	 -. 

O.i lowkiclarCum Swp?r :- OBC 

The rescrVuXiO roteZ 13g1V cthit eiith pt C±?1 dTh re.rding the po nrc givcn in 

'Noiificttion of Vacavi Fc,uf Rn-4  

• 	
- 

-I.0 Zthet4OIO 	
11"_ es of tha ruitt, It,  rmd diebk cjididaie by 

	

27 	 • 

+ ThkxiOu 

- 	 . 	 (Dr. Ainuri, ath Ral). 

,tar Navodya 7165 11" 

nvang!a 1  Souti Sik1 

	

• 	a. 	 • 	- 	- 

Copy to;- ThEznpJoyifleUt Cefl S Di*iJQuiC. Rv;1. South Sikiim. 

	

• 	 -. 

-J 

I 1) 1. / 	•' 	_•-- 

N1vo'J2ya 
vangla, South Si1* 

MM13)  

r 



OFFICE .OF TIIE DISTCT.çpLLECTOR 
GOVERNMENT OF SIKKJM 

SOUTH DISTR1C' 
H. NAMCHI 

REF. NO.'' IDC(S) 	 DATE: 31 .12.2004 

Tn 

Dr. Amar Nath Ral 
Principal 
Jawaharlal Navodaya Vidyalaya 
Ravangla, South Sikkim' 

Please refer to my letter no. 1 42fDC(S) dated 21.12.2004. In this regard this is to 

inform you that a complaint has been received by the undersigned. Hence the list submitted 

- 

	

	earlier stands cancelled. Thorough verification in this regard is going on and the fresh list 

shall be forwarded to you by 7th  of January 2005. 

••) "-' 

• 	 • 	 • 	 Distritto1ieçi.o. 
• 	 South DistriCt. Namch 

Chairman, JNV 
p1 

p.- 

• 	 ' 

' 	 . 	41 	 - 	 • 	. 



! e4,,/&u'/%h' 
ADVOCATE 

L4L MARKET 
I GANGTOK - 737101 

ef o. 

- 

Ph. 222910(R), 222463c) 
Mobile : 9434022910 

Sly. Ph. 2593501 

REGiSTERED WITH A.D. 

/ 

To, 

I. The Principal 
awahai Navodaya Vidyaiaya, 	 I 

Ravangla, P 0 Ravangla, 
South Si'kkiin 

The Commissioner 	
0 

Navodaya Vidyalaya Samit, 
ADv1, Block, I.P. Estate, i.G. Stadium 
New Delhi-1.10002. 

The Deputy Director 
Navodaya Vidyalaya Samiti, 
Regional Office, Norgrim Hills, 
Shillong. 

I 

J7 
1' 

My Clients :- 

Bat Bahadur Tarnang (Cook) 
Jawahar Navodaya Vidyalaya, 
Ravangla, South Sikkirn 

Ramesh Kr. Das (Chowkidar) 
Jawahar Navodaya Vidyalaya, 
Ravangla, South Sikkim 

Vijay Thakur (Sweeper) 
Jawahar Navodaya VidyaIaya;J:; 
Ravangla, South Sikkim 

Mrs. Deo Maya Chetiri 
(Mess Helper) 
Jawahar Navodaya Vidya1ay, 
R.avangla, South Sikkim; 



I z C111"adfl 
/ADVOCATE 

(LA#MARKET. 
GANGTOK7371O1 

, 	Ref90 

'. 	:..... 

2 
Ph. 222910(R) ;222462(C) 

Mobile :9434022910 
:Ly SlgPh; 2593501 

fDaie ..................... . .......... 

Dear Sir(s) 	 .. 
....................... 

Under the instructions of my clients named above I beg to tf&rn'ydu 
L( 

and state as follows  
1 	 kL:.E 

That Navodaya Vidayala Sainiti represented by you all is a C •entT'al 
Govt. autonomous body wholly owned and controls by the Centra1 
Govt and my clients named above are the employees woiking'm 
the respective posts stated herein above since the openin of the - 
school in the State of Sikkun at Ravaniga hutially on part'time 
basis since the beginning of the year-2001 and ultimately on 
contract basis since the month of July 2001. 

That the contract services of my clients stood renewed from time 
to time without any break in. service till today and therefore they 
deserve to be regularized in the respective posts. 

• That my clients named above are the locals having their names 
enlisted in the local employment exchange and their names were 
forwarded to you by the eployment exchange for regi1anzatin m  
of their services 	 ' 

That in order to accommodate my clients in the reulá 
establishments the roster points were also re-schedaled . at thé ' 
instance of the higher authorities of the sairnti but so far my clients 
services have not been regularized 

That vide letter, dated-25-10-2004 it was desired by the sainiti that 
employees appointed more ,then 239 days in a year against 
sanctioned post shall be regularized, Stated that posts held by my 
clients are the sanctioned posts. 

That inspite of receiving the name of my clients from the 
eniployiuent exchange you have denied their regularization and on, 
the other hand my clients have information that you are trymg to 
select and appoint some new persons of your choice in the name of 
filling up vacancies in the regular establishments 	

I 

>---•• 

. 	 . - _ 



H 

. 222910(R) .222463C 
Mob 

01 

ADVOCATE 	 Ph 
.. 	Ha 

	

LAL MARKET 	

25935Q 
GANGTOK - 737101 

.... . . . ...
. 

........... 

V1I 9............................... 

That my clients possess necessary qualification, merit and seniority.. 
in service as such they are entitled to be regularized '111i their 
respective posts and their such rights cannot be denied on any pleV 
whatsoever. 	 . . 

That my clients have already made several representations for 
regularization of their services in the respective posts held by 
them. Initially though they were assured of regulaization but 
finally the same has been declined . 

Under the circumstances, notice is hereby issued to you requesting 
and requiring you to kindly act according to law and hence do 
regularize the services of my clients ii their respective posts within 
a reasonable time preferably seven (7) days failing which a case 
shall be tiled in the appropriate court of law after expiry of seven 
days from the date of receipt of this notice by you at your own risk 
anct cost. In that event.it  will deemed that justice as demanded has 
been refused duly pennitting my clients to move appropriate Court 
of law. . 

Thanking you 

• 	H 
Yours faithfully, 

I. 	 (A.MOULJ<) 
/d\'ocate 

/ 

. 	 -.--.---•- .• . 
	 .., 	 _-.----.'---.-.-... 	 .... . 	 ..- 


